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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, 

JAIPUR.· 

Date of Decision: 15.4.2992 

OA 20/97 
. Pawan Kumar Khahdelwal s/o Shri Raj Narain Khandelwal 
r/o Post yillage Machari via Rajgarh·Distt. Alwar~ · 

Apf>l-icant 

versus 

1. union of I~dia through Secretary~ Railway 

Ministry, Govt. of India, Ra~l Bhawan, New Delhi. 

2. .Gerieral Manager (E), ~/Rly, Church~ate, Bombay. 

3. Chairman, Railway Recruitment Board, Ajmer. 

ResJ?ondents 

CORAM: 
'--

HON IBLE MR. JUSTICE 0. p. GARG, VICE CHAIRMAN""-." 

HON'BLE MR.A.P.NAGRATH, ADM.MEMBER ' 

Mr.Anumap Agarwal, counsel for Applicant 

None for Respondents 

0 R D E R 

PER HON'BLE MR.JUSTICE O.P.GARG, VtCE CHAIRMAN 

Pursuant· to the adverti~ement dated 19.3.96 the 

applicant applied for three posts namely Commercial 
. -

Clerk, Ticket Collect.or & Accounts Clerk. He did not 

apply for.the fofirth post of LDC. For the pasta of 

Accounts ~lerk and LDC, knowledge of- typins was 

, necessary. The.applicant was·called for tyJ?ing test 

as he had applied for.the post of-Accounts Clerk, for 

_ which knowledge of. typ~n\j was neqessary. The 

applicant admittedly failed in the . typin(j test and 
• 1.-- ht--C ··-- . ' 

consequently he was called for interview for the J?OSt 
, k 

of Accounts Clerk. 

2. The grievance of the applicant is that £or the 

posts of Commercial Collector he was 
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unlawfully not dalled for inferview though he was 

within the zone of consideration. 

3. ·A detailed reply has ben filed on behalf of the 

resondents. Heard the learned counsel for the 

applicant. Urifortunately, none appears on behalf of 

the resronC!-ents. 

4. A complete answer to the submissions made by the 

le~rned counsel for.the applicant is to be found in 

para-1 of the reply filed by the respondents. In 

para-1 of the re.ply it has been clarified that; "the 

·candidates are called for viva~voce to the extent of 

2}z times to the vacancies advertised in the order of 

their merit in the written examination, whereas the 

candidates are called five times to the vacancies 

advertised for the purpose of typib~ test; a~ain in 

the order of merit in the writ ten examina,tion. " 

5. The applicant was called for ~;~n test as he 

was within the zone of consid.erat.ion havin(j fallen 

within the category of five times of the candidat~s. 

He was ·not called for interview fo~ the post~ of 

Commercial Clerk _and Ticket Collector as he was not 

within.the zone of 2}z times of the candidates. The 

applicant was rightly not called for interview for the 

posts of Commercial Clerk and Ticket Collector as he 

did not fall within the zone of 2~2. times of the 

·candidates •. The applicant has not been abe to 

establish an indefeasibie right for beins appointed to 

anyone of the.posts for which he applied. We find 

tha~ th_e present OA is totally .devoid of anY merit; and 

substance.. It is 

as toh cos.ts. 

. 'l-~~+lp 
(A.P.NAGRATH) 

MEMBER (A) 

accordingly dis::~~(Wf. o order 

f-- ' . 
(JUSTICE O~P.GARG) 
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